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STATEMENT RE. SETTING UP

OF O COMMISSION FOR A HIGH

COURT BENCH IN WESTERN
UTTAR PRADESH.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV  SHANKAR):
Mr. Speaker, Sir, On 15th April,
1981, I stated in this House that the
Government had decided to set up
a three-member Commission to con-
sider all aspects arising out of the de-
mangd for the constitution of a Bench
for the Western Districts of Uttar
Pradesh and various aspects of the
recommendation made by the State
Government.

2. T take this opportunity to in-
form the House that the Commission
has been constituted and will be
headed by Shri Jaswant Singh, retired
Judge, Supreme Court of India. Shri
Produtoor Sriramulu, a retired Judge
of Andhra Pradesh High Court and
Shri Karam Singh, a retired officer of
the Indian Administrative Service
will be its Members. The Commis-
sion will have its headquarters at
New Delhi and will be required to
submit its report within six months.

T make an appeal to all concerned
to exteni full cooperation to the
Commission.
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MR. DEPUTY-SPEAKER: He
wants your co-operation,

12.49 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH):
With your permission, Sir, I rise to
announce that, Government Business
in this House during the weck com-
mencing 7th September, 1981 will
consist of:

1. Consideration of any itcm of
Government Businesg carried over
from today’s Order Paper,

2. Discussion and voting on the
Supplementary Demands for Grants
(General) for 1981-82.

3. Discussion on the Resolution
seeking disapproval of the State of
Nagaland (Amendment) Ordinance,
1981 and consideration and pass-
ing of the State of Nagaland
(Amendment) Bill, 1981, as pass-
ed by Rajya Sabha.

4, Consideration and passing of
the following Bills:—

(a) The Working Journalists.
and Other Newspaper Employees
(Conditions of Service) and Mis-
cellaneous Provisions (Amend-
ment) Bill, 1981, as passed by
Rajya Sabha.



